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consultants. May I know at what stage 
is this examination alld by what time 
it is likely to be ,·on.p1eted or it is 
expected to be completed? 

Sardar Swaran Sm.": I did not say 
that they are "ontcmpiating to impore' 
penally. What I said \Va, the ques-
tion as to whetile,' a paalty shOUld 
or should not be imposed, or whethrr 
it L .. c.t case to impose pcnaUy are rna\.-
ters that are always being consiet"r-
ed between the Hindustan Steel Limit-
ed, the contractors and the f'on-
sultants. and in the light of th"ir 
discussion and the violation of any 
term in the contract appropriate "'-
suits wi1l ilow. 
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[(a) and (b). A statement is laid 

qJj. the '1'able of the Lak sabha. 
(SH Appendix 11, anneXUl't! No.8)] 
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Sbrl Hem Barua: In view of the 
fact that indiscipline starts at the 
sChOOl stage, may 1 kIWw whether the 
Government have so tal' assessed the' 
result of the scheme in the State'S 
where it is being put into operation 
and whether they lire satisfted with 
it? If they are satisfied with it, may 
I know if they propose to extend it 
to the other States particularly thc-
horder States like Assam? 



OTal AnsweTs MARCH 3. 1960 OTa! A 7lS1DeT. 

Dr .. K. I •. Shrlmall: I just answered 
the question. I said that a committee 
has been appointed to go into all the 
s ~ e. which are at present in opera-
tion including the national discipline 
scheme and we will havE' to await the 
report of this commitlpe before further 
action can be tahn in this matter. 

Shrl Barish Chandra Mathur: Thl' 
scheme has suffered a serious setback, 
not fol' want of funds. In fact, t r~ 

is a gl'eat shortfall according to the 
statement before us. Suitable instruc-
tors were not available as is stated 
here. May I know why the instruc-
tors could not ~ traJned jn the ~ars 

1958-59 and may I also know what is 
the programme which has been 
chalked out? What is the total num-
b"r required and what is the number 
of instructors who are being trainE::d? 

Dr. K, L, Shrimali: The ,'easons lor 
the shortfall are also explained in the 
statement: non-availability of tile right 
type of candidat,,, for appointment 
as instructors; lack uf suitable accom· 
modation for starting training camps 
for in3tructors simuJt&neously in the 
diff('rent parts of the country and 
delay on the part of the State Govern-
ments for introdul'tion of the schem(' 
in their territories. So, it is not just 
one reason.' There arc three rea!;ons 
for the shortfall in ex\X'nditure. The 
hon. Member will also sec that in the 
las. two lines, it is indicated that w,· 
propose to introduce a scheme in over 
1,000 schools in the various States by 
the end of the y .... r 1960-61. That will 
give the hon. Member a rough idea as 
to the extent to which the schem" 
will expand during the forthcoming 
year. 

Shri PalanIY&Ddy: There are on Iy 
five or six Stot,," which have intro-
duc eel the scheme. May I know 
wh"ther the Government will come 
forward to mtroduL't: the Ichenla In 
other States also if those States arc 
willing to take up the schl'ml'? 

Dr. K. L, Shrimali: N;Isaid.itis 
our intention to expand the scope of 
. the scheme and if all the State Gov-
errlments w HI co-operate and also 

conlribute somethiDg, we will be able 
to expand it more rapidly. 
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Shrl Joachim Alva: May I know 
why the Ministry took over the 
s ~ e with such niggardly financial 
intere~ s  in view of the fact that it 
has been fostering so much the d;3cip-
Iir,e schemes in 'the face of such 
ir,discipline in the universities? 

Dr, K, L, Sbrlmall: I am afraid the 
hon. MClT.ber has not looked into the 
statement. The statement clearly 
indicates that we have not been able 
to spend as much as we had provided 
for for the scheme, and the reasons 
have heen explained as to why there 
has been a shortfall in expenditure. 
The Ministry of Education is not 
niggardly. We are trying to make 
greater and greater provision for the 
scheme. and in fact, the hon. Mem-
ber will find that every year the 
expenditure is increasing, and it is 
not on account of laek of prOVision 
for adequate funds but on account of 
the lack of proper personnel and 
certain difficulties in operating the 
scheme in thr States. 

Shrl Dlge: In view of the fact that 
in Bombay State, there is a phYSical 
instructor-cUTn-teacher in every .bigh 
school, having a diploma in Physieal 
Education, I want to know what more 
.training do these .pE'oplE' give to th,eir 

• 
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ohildren in the high schools, under 
this scheme. 

Dr. K. L. ShrlmaU: I do not know 
what the hon. Member wants. If he 
wants to know whether this scheme 
':'5. superfluous in the case of those 
institutions which have already got 
physical instructol'S 

Shrl Dlge: What more instruction 
.do they give? 

Mr. Speaker: The han. Minister 
must tirst of all know what exactly 
i~ being done there "0 that he may 
~o ure it with what is going to be 
(lone. 'l'herefore, ht'" may ask fo!' 
aotitt.'. 

Shrl Di",: Only physical training 
;s i ~n. 

Mr. Speaker: Probably some drill 
and gymnastics are being gone 
through. If the hon. Minister is not 
a ~r~ of the curriculum there, tie 
may say that he wants notice. 

Dr. K. L. Shrlmali: It is difficult to 
"In"wer a question i ~ this. The hon. 
.\krnber wants to know whether sonle 
"ind of physical training is being 
imparted in the educational institu-
,i'ms. He does not tell me what kind 
/.if training is there. But I may tell 
the House--whether this scheme Is 
,ufJl!rHuous or not-that it is difficult 
to answer a question like that. 

Mr. Spea"er: 
difficulty. 

understand the 

Shri Achar: I find from the st8t"-
ment that only some seven States 
have taken up the work in their 
schools. None of the southern States 
have taken up the work. There is not 
"single institution in any of the 
,.uuth"rn State. which has taken up 
'he work. May I know the reason? 

Dr. K. L. Shrlmall: The reason is 
(,bvious. In the beginning, this 
,cherne was started primarily for thr 
:'efugf:es in the States where t ~ 

r~tu ee. wpr<' mostly s"ttied. They 
\\"ere mostly settled' in the eastern 
and the no:thern plirts "f the country. 
!,<"ow, we are expanding the scope of 

lhe scheme and we are moving south-
wards also. I hope in course of time 
we will expand the s ~ e so as to 
covel' the whole country. 

Shri Barish Cuadra Mathur: May 
I put u. basic question'! Thp s ~ e 

has been IIdoptcd by tire Education 
Ministry. MIlY I know why it i:; not 
being made an int"lIral part of the 
educational system, instead of run-
ning it as a pHr&llel S!luW? 

Dr. K. L. Shrimali: I have already 
answered that quesLion. The o ~rn

ment have appointed a co-ordination 
(~ nrnit e~. This committee is going 
into all kinds of· !o';chemes which are 
being operated in these educational 
institutions, and we must awaIt Lhe 
report or this committee before we 
can take a ,Iecision in this maltel'. 
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.572 J Shri Itesbava: 
'l Shri Aradl: 

Will the Milllster of Defence 'bl! 
pleased I D state: 

(3) wht.'1her it I. a fact that the 
then Defence Minister had gIven a 
site to the Government" of MysOl'l! at 
til" Instance of \he Bangalore Cor-
Doration to build Corporation build-
ings thereon: 

(b) wnether he is aware of the a~  

t.hat the Prime Minister had laid t~ 




